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[Mr. Deputy Chairman]

The question is:

"That this House disapproves the Indian Medicine Central Council { Amendment)
Ordinance, 2020 (No.7 of 2020} promulgated by the President of India on 24th
April, 2020."

The motion was negatived.

MR. DEPUTY CHAIRMAN: I shall now put the motion moved by Dr. Harsh

Vardhan to vote. The question is:

"That the Bill further to amend the Indian Medicine Central Council Act, 1970, be

taken into consideration.”

The motion was adopted.

MR. DEPUTY CHAIRMAN: I shall now take up Clause-by-Clause consideration
of the Bill. In Clause 2, there is one Amendment (No.l) by Shri K.C. Venugopal. He is

not present.
Clause 2 was added to the Bill
Clause 3 was added to the Bill
Clause 1, the Enacting Formula and the Title were added to the Bill
DR. HARSH VARDHAN: Sir, I move:
That the Bill be passed.

The question was pui and the motion was adopted.
*The Salaries and Allowances of Ministers (Amendment) Bill, 2020,
And
*The Salary, Allowances and Pension of Members of Parliament (Amendment)

Bill, 2020

MR. DEPUTY CHAIRMAN: Now, the Salaries and Allowances of Ministers
{Amendment) Bill, 2020 1s the next Bill that we are taking up. Shri G. Kishan Reddy to

move a motion for consideration of the Bill.

* Discussed together.
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The question was proposed.
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SHRI BHUPENDER YADAV: Rajeev ji, [ am not interrupting vou. Sir, there is Rule
266 regarding Residuary Powers to the Chair. Aelga, 34! & a4 H &1 [{al af same
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AN HON. MEMBER: Sir, I think, we can save a lot of time.

THE MINISTER OF ENVIRCNMENT, FOREST AND CLIMATE CHANGE; THE
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Let us also take up The Salary, Allowances and Pension of Members of Parliament
(Amendment) Bill, 2020; Shri Pralhad Joshi to move a Motion {or consideration of the
Salary, Allowances and Pension of Members of Parliament { Amendment) Bill, 2020.

THE MINISTER OF PARLIAMENTARY AFFAIRS; THE MINISTER OF COAL,;
AND THE MINISTER OF MINES (SHRI PRALHAD JOSHI): Sir, with your permission,

Imove:

"That the Bill further to amend the Salary, Allowances and Pension of Members
of Parliament Act, 1954, as passed by Lok Sabha, be taken into consideration.”

The guestion was proposed.
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MESSAGES FROM LOK SABHA

() The Farmers (Empowerment And Protection) Agreement On Price Assurance
And Farm Services Bill, 2020

(Il The Farmers' Produce Trade And Commerce (Promotion And Facilitation) Bill,
2020

SECRETARY-GENERAL: Sir, I have to report to the House the following messages
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-

0

"In accordance with the provisions of rule 96 of the Rules of Procedure and

Conduct of Business in Lok Sabha, I am directed to enclose the Farmers



